
Iw 

FORM NO. 4 
(See Rule 42) 

\ 
In The Central Adminisirative Tribunal 

GUWAHATI BENCH : GUWAHATI 

APPLICATION NO.0 	2_-oF199 

Al 
Applicant(s)  

Respondent(s)  

Advocate for Applicant(s) 	1A - 

Advocate for ,  Respondent(s) 

oil  

Notes of the Regst ry T Dater 	Ord er of the Tribunal 

This contempt petition is 
filed by Ilr.A.Ahmed,for the 4199 
applicant Advocate witha 
prayer for direct the 
respondents non—irnplernantati n 
of Judgment & order dtd. 
104.passed in D.A.17/97. 

Laid for favOUr of 
orders. 
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Present : Hon'ble Justice Sri D.N. 
Baruah,Vjce_Chajrmaflarid Hon'bb 
Sri G.L.Swiglyine, Admin.ts. 
trative Member. 

Issue notice to show cause as to why 

contempt proceeding shall not be initia-. 
ted against the alleged contemner. 
Returnable by four weeks. 

List on 4.2.99 for show causeiand 
further orders. 

Member 	 Vice-Ch rman 
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MZ.B.C.Pathak, learned advocateV 

the opdsie' parr submt that a 

part of'theörder has since bden imple-
,rnented.,.ivIr.pathak further subnits 'that 

the other two directions regarding 

Special Compensatory Allowance and 

'Field Seryice Concession Al1ovnce are 

going to be implemented ttitnf 'short 
period, However, Mr.A1ed subthits that 

he has no instructions In t'hiregard, 

On hearing counsel for 'the parties 

.we find no reason to proeed With this 

Contempt Petition. Accordingly1, w 

closed the Contempt Petition. However, 
if later on it order 
if this Tribunal dated 10_6_97 1  is not 
irnpl nented the applicant may' 

approach the appropriate authority. 

Contempt Petition is disjosed of. 

Vicia 
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